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ORDER
c.p.No.28/397-398/NCLT/MB/MAH/2016
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1. The Learned Representative of the petitioner is absent.

2. The Learned Representative from the side of Respondent Nos. 1 to 12 is present.

3. The Learned Representative from the side of the Respondent No.13 is present.

4. On the personal reason and due to the change of the Learned Representative of
Respondent Nos. l to 12, she is seeking adjournment. Objected by the
Petitioner.

5. However under the circumstances, adjourned for Final Hearing on stn Octobel
20U. Last chance granted to the Respondent. Date is duly communicated to
both the sides.
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Bhask-a r-Dantu la Mohan
Member (Judicial)
23.OA,20L7,

M,K. Shrawat
Memb€r (Judicial)


